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1. The Union of,India, rep. by its Secretary,
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Ski G.V.5.R.Varaprasad, learned cohnsel for the
! T

applicant arﬁ[Sri Naram Bhaskar Ran, learned counsel for the
i

Regpondents %re present and hgard. The prayer in this appli-

cation is ‘tofquash. the order dt.8-8-90 - and to declare that

l
the applicent is entitled for' arrears of pay and allawvances in

|

the cadre UFanmmiasianer of Income~tax from 22-12-88 to

|
19-4=-90, Thk arrears were specefically with held by the

impugned ordar dt.8-8-30 issued by the Raspohdents. Conse=-

|

quent to the total excneration of the applicant, he: was

| |

promoted uifh retrospective affect and his seniority duly

|
protected., :The case of ihe applicant is that arrears of the
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salary haﬁe not been mid to him following the notional

promotion, The

pur attantion to

learned counsel for tﬁa{é@plicant'draus

the judgment of the Hon'ble Supreme Court
S

in AIR 1991 SC 2910. 'he Reépondents have filed their para

vise comments and they relied upon Rule 17(1) of the S.R.

for denying the

from para-7 of t

rrears of pay to the applicant. UYe find

he Judgment of the Hon'bls Supremg Court

that the normal pule of 'no work no pay' is not applicable

to cases where t
Thalggpreme Cour
the Rule 17(1) o
further decided
the officer conc
pay for the peri
date of éctual W]
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deration all the
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the reasons far
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respondents to d
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the facts and ci

e applicant had been totailyiexo%erated.

t had further held that for thislpurpcse

P the FRSR will also be i&sppiic%nle. It is
py the Supreme Court that houwsyer, uhether
erned will bé,entitled for any a%raars of

pd of notional promotion preceding the
romotion, and if so to what E;teét, will

e concerned avthority by taking into congi-
facts and circumstances of the disciplinary
inal prosecution., Uhere the authority

rs of salary or part of it, it sgould rocord

doing so.

e following the above decision we direct the
ecide whether or not the arrsars either in
should be paid taking into consideration all

rcumstances of the Uisciplinary/Criminal
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proceedings. T%s authorities shall complete this exercise

within a period of three months Prom the d ate of receipt

of this order. ' The application is disposed-of thus with

I

no order as tajcnsts.
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(R.BALASUBRAMANIAN) (C.J.ROY)
Member (A) Memper (J)

4o

Deputy Regist arl(7)

Dated: i17th Fbruary, 1992,
" Dictated in Open Court.

avl/
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1. The Secretary, Union of India, Ministry of Fiﬁance,
North quck, New Delhi,

2. The Chief Conmissioner of Income-tax, A.P, Hyderabad.

\
3. One copy to 3r.G.V.R.S.Varaprasad, Advocate,

113/3RT, vijayanagar colony, Hyd,
4. One copy to Nr.Naram Bhaskar Rao, Addl. CGSC, CAT,Hyd.

5. One sparecoTy.

|
J

pvm




P

S 5 ;

- P .
| . - - l
- R¥PED BY - | COMPARED BY v

 @HECKED BY. ADPROVED BY |

IN THE CENIRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD

THE HON'ELE MR. - V.C.

OHE HON'BLE MR.P,BALASUBRAMANIAN:M(A) <
o  AND '

THE HON'BEE MR.T .CHANDRASEKHAR REDQY:
: : M{JUDL
AND
THE HON'BLE MK.C.J.ROY 3 MEMBER(JUDL)

_DETED: V] ~3) _-1992 r,»——_

SREFR/ JUDGMENT &

R.A/C.A/ M.A.Nt.

in

0.A.NC. @y‘ lgo/c” ,/”

T,A.No. (W. P.No, _ )

%

Admitted and lnteIlITl directions

issyed.
T alldwed
f* '
‘Disposed of with directwns. '
DlSInlS ed
D : W' d Wvuaamﬁma\awiﬂ N it iy
. ismipsed as with Eent; ©ovinigiotive Tilbunal
Dismissed for pefult, IKQEJAT(&H
M, jected \\\’} ;
étSc V"\ » b -
i
) &
r
P M



